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RELE el the 20th Movemnber, 2069

Py, € BTUORG N otification/04(i Y2609/

; ‘P:'q\ frayefl & ferh ygETR T WY fefafEe $41-0d6.—ir REICISe ‘»f thP powers conferred by sub-
o wooti : Qeciion 32 of oo :

; ErciTR Lot ;.j,;f;a:;qa;; o w fon | ecion 32 of the Dedbi Techaoclogicat
Umiversity Act, 2006 (De sihi Aot & of 2009), the Vice-

) qfens @ FHe G Y GEVA E A
e Chancelior of the Delhl Techno\omba\ University, with the

«mrﬂ'oval of the Lt. Governor of the National Capital Tervitory
3 mﬁ \\Tﬁ?‘?ﬁ q—-g (m"s" SR of Dethi, hereby makes the fol} own:w ordinance re!anng w
£dmission to Courses of Study, Conduct and Evaluahion
‘Examinations for Under { Gradoate Programs Leading
:nr:k:u of Tectmology Degree.
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i - : o e TR (B ¢ W A = fora T Sedinance may be calied the elhi Teehnologl

University (Fiest s Crdinance, 2009
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ib) They shall come into forue on the e of their
publication i the Official Gazetie.
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review and inoderanon uf he esaminaiion
sullag

consideration of the representation of the
siudents wrelation to their examination result,

]

snsideration of the unfair means practices
d decisions thereof for recommendation of
Lhc penaliy, if any.

$. Ciaseification of Courses— (1) Underecach B,
Tech. Degree programi certain subjects are offered which
inay be classified as Theory or Practical or Drawing or
Design or Muner Froject or Major Project or Practica!
Tratung. Further classification s based on the relationship
of the subjects with the degree prograrm admitied to. namely

Humanities and Social Science or Basic Sciences or Aliied
zpginecring of Departmendal, Inter-departmenial courses

€9,

20re oF departmentas zieclive, open zlectives and self-study.

{23 Inadadivon o the above, the Board of Srudies ¢
ihe concemed Department mav classify any subject as a
corpulsory one or as one of the pre-vequisite for ancther
subject

7. Bruvation and Span ol the Programine. (1) The
duration of the B. Vech. course shall not be less than eight
sentesters and the maximum spae of the course shali be
SCVeN vears.

<2y Abudent who has earned not maore than fifteen
credits at the end of the first semester shali be given a
waming for his poot performance. Further (f he faiis o earn
ar lzast twenty-five credits at the end of the second
semester, ks registration shall be cancelled fram the course
and the Untversivy.

RS

3voipcase o student has not carned a ndnimwm of
one hurdred crcdits at the end of eighth semestier, his
admisston 10 the course and the university shail stand
canceilec. The admission shall also stand cancelled at thie
2ad of sevenili year from the registration in the course

8. Registration of CTourses of Study.—(1) A studen
who joins the first semester will be avtomaiicaily deemed
o have registered for the subjects which are listed under
the ﬂ'r«:i Semester of the scheme of leavning. Every student

shatl be required 1o register for the subjects i ihe secand
and ~\Ub\.\5quk’»ul semesiers.

{23

Che proces:

G e s . §
i STy O RYTSH BN B i ats

GUERE reRidivanon i subjc-(;t or subjecis of earbor
Samesterds) i which he desives to appeas. if mher\\‘iw

eligible. Such a student mav be allowed to appear n th

end semester exampnation and his marks of mud terms
acttvities will remam unaliered. Since, attendance is
compuidserny. o stident will be permined w register tor
cowrse of sourses sinch he can atiend.

ecis permuatied for registration shiall not be more
The otad contact hours should

UG HIRER

fhvtv-two hours per week.

f ordey o gat ored i For any subjoct of cQui s 7

forty per cent marks n

The number of

the internal assessment and engd semester examanation
taken vogether

{41 il aswudent does not qualify, he can re-appear in

th ead semester examination next year. The student has

o do appropriate registiation for reappearing n the
w;ammvt-ons

{3} in case, the course content o syilabus of the
subject isrevised, a disqualified studen or student seeking
improvement 1a that subject may to appear i ihe revised
course conient only. In case o particular subject s
discontinued. the devarunent can specity another
equivaient subject in hieu of the discontinued subject, in
which the disqualified student has to appear in both the
mid semester and £0¢ semester examinatians.

3. Agtendance Reguirements.—(1 ) A student has
1o oot i 2 minimum of seventy-five per cent attendance
senarately in each subject for which he has been regisiered:

Provided that the Dean. authorized by the Vice-
Chancellor for this purpose, may reiax the
anendance up W fen per cent for reasos
wrIHing

mipimum
3 10 be recyrded i

Provided furiher that, under exceptional
cucurnstances, e Vice-Chancellor may further relax ghe
miniwm attendance up to five percent:

Previded furthermore that under no clicumstances.
a siudent who has an aggregate attendance of {ess than
sixty per cemt (n a semester shall be allowed to appear v
the semester end cxamination.

{2) The relaxation provided i first provise undes

Clause (1) may be considered by the Dean on production
of documents showing that the student wase--

{a) Lusy in authorized aciivities;
1) suffering fromn any disease.
Hoter—{i3 A student should submit the documents o
the above effect with in seven days of
resuming the studies, Documents suhmitued
thereafter will wot be considered.
ity No relaxation i attendance beyvond clause
(D shadl be allowed in any case.
(i The registration of a student shall siand
cancelled 1§ ne does not fu \tlll the agendance
ceGonEreets in the su

invi wiule considering xh( relaxauon in the
attendance, the authorized Dean shaill display
¢on notice board. the names of all sur‘h
sisdents who are poteligible to appear inthe
semester end examination of the subjects duc
to shortage of atiendance at leasi, five
calendar days betore ine start of the znd
semester examigation and simulaneoush
intimate thy same Lo
Examinanon

» the Uontroller af

case @i any
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University
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(3] getthe examination papers set and prapare

confidential material from the paper sei

examiners of various examinations b
start of each Semester Exarminanon,
by organize and conduct the exanination a
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i case of recruiimen:
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)

k) vammg m Teehmcai Educatio
Whether Age Limit Whether beneftt of

Pay Band
and Grade

Classificaiion

Selection

added yeass of service

pavifay  Postor Non- admisgsible
Bca!c Selaciion
Post
N !
it : LGroup $
7 Nomr 0200 Relaxabie for Govi
Grade Pay SCYVaRD: SCES'T/‘(.}BC!

Rs. 1900
Whether age & qualilh- ethod of Hecitt. whether
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